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(c) if not, which areas are included in the calculation of built up area?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) to (c) No, Sir. As per
Environment Impact Assessment (BEIA) Notification, 2006 as amended in April 2011,
the built-up area is defined as 'the built-up area or covered area on all the floors
put together, including basement(s) and other service areas, which are proposed in
building/construction projects’. Areas which are not covered or any area which is
open" to sky/cut-out/duct is not counted in the calculation of built-up area.

Enactment of Forest Right Act

13723. SHRI RAM JETHMALANI: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether it is a fact that seven vears ago Government had enacted the
Forest Right Act for the convenience of tribals and forest dwellers;

(by if so, the details thereof;

(c) whether it is also a fact that inspite of enactment of the above law
people are being denied of benefits thereof;

(d) if so, the reaction of Government thereto; and

(e) the details of States where this law is being ignored by denying them
the benefits thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATT JAYANTHI NATARAJAN): (a) to (¢} The Scheduled Tribes
and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 also
known as the Forest Rights Act, 2006 was enacted by the Parliament in 2006. The
Act seeks to recognize and vest the forest rights and occupation in forest land in
forest dwelling Scheduled Tribes and Other Traditional Forest Dwellers, who have
been residing in such forests for generations, but whose rights could not be
recorded. Ministry of Tribal Affairs is the Nodal Agency for implementation of the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006. The Ministry of Tribal Affairs has notified the Scheduled Tribes
and Other Traditional Forest Dwellers (Recognition of Forest Rights) Rules, 2008
and subsequently notified Amended Rules, 2012 on 6.9.2012,-laying down the
process for recognition of Forest Rights. The Act is being implemented by various
States/ U.T. Governments as per the procedure laid down in the Act and Rules. As
per available information the status of recognition of forest rights in the various

States is given in the Statement.

tOriginal notice of the question was received in Hindi.
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